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(Min. of Home Affairs)

2271

[ o w1er o)

7z fafrezx 73, a1 o= frarza fear
W for Friw ¥ fraz av g Av
FT HIT |

| AMAT TFAAA FT AGAT gAIE
TET AW | FH T OAGT @ IAT HEW
§ FmAY, [T, qoTet. 79 S q@r @
. A fam v & g9 97w dAww
@ ¥ 1 frost a1 arer @ gty gzt
¥ o o g1 FT AT A | S
AT FOET T A gwt Ag
TFR A% W gW A IT 1 A6
fafreex a7mar | 27 g wRTET
ST WRW § UEE THAT FT AT
T AT EFATE |

g 9T g A T FEn,
"“We are not in a hurry to topple
~down this Government.” fFq IJO0q
fag o 57 & ardy Arow A W7 ¥

¥ g fafaee< argg & FgA7 Trgan
g fs a8 gm fafeedt & ot &%
2o 7 7T F A ghoaal #Y @ ¥,
W g A F TR TE g aw 2w
A e ¥ AL qrfewar FATA q
g

T &1 AT 97 9947 AT
T @AT IR | FH AT ATET
o § | T & AEGAT TS AT
TET WY § | THRT IF FET A0PEY
spirieY sqw  F SaTEr e §,
TR HTFH )

™ vl hag ¥ g e &y
Sfeaiezwr &1 @wdw F@TE | W@
ATgd A oWl g ¥ gFas ® qAer
fear faaT & | g9 77 77 66 HiEw AY
g1 FaFarefag ¥ATE 1 To THo G0
a1y ot “og Faaraw” & 0, WTE @
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T | qF T AqTET FT AGAT & |
fom wrdr I sz 3

ot ag faedt : qrfrm 77

A7 for et qrfem aT g
qrfes ¥ w7 1 famy farmr &) '

ot 7 faad : gw ¥ qrfza %1 fray
faar & u

st fax aroga - & s wgar
s for Coming events casts Lheir
shadows before

57 foaa o whvawr g 97 ¥ 2w FAF
AT, ¥ FT gH o1 feara 2

18.25 hrs.
[MR. SPEAKER in the Chair]

*MAP OF KASHMIR PUBLISHED
IN “INDIAN EXPRESS”

MR. SPEAKER: This is a very
good ending after a tiresome day.
We shall begin the half an hour dis-
cussion now.

SHRIMATI TARKESHWARI
SINHA (Basti): Mr. Speaker,
Thank you very much for calling me
to initiate this discussion.

I had given notice for the half an
hour discussion on the problem of
the Indian map. I was going through
some of the records available in Par-
liament Library and was surprised to
find that this problem has not only
not been tackled so far but has been
allowed to percolate in a way which
has gone completely against this
country, whenever the occasion has
come,

This morning you were yourself
very much concerned about the reply
given by Government. You yourself
felt that it could not satisty the

*Half-an-hour Discussion.
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House, much lesg the country. What
was the answer?

“All matters relating to our
porder are subjected to constant
scrutiny in the appropriate Mini-
stries and departments of the Gov-
ernment of India, and where nec-
essary, inter-ministerial meetings
take place. Hon, Members will
appreciate that it is not in public
interest to disclose the details of
such meetings and discussions.”

Hon. Members should be denied in-
formation! I do not know, why? But
others take advantage of the archives
of the Government of India and make
use of our maps for all kinds of con-

‘cessions that they woulg like to have
for nibbling at our territory.

This Parliament is the Parliament
of this nation, Everybody in Parlia-
ment is concerned about the national
interest. Everyone in Parliament has
a patriotic feeling. I do not therefore
understand how public interest could
be pleaded for not taking this Par-
liament into confidence, for not tak-
ing the nation into confidence, as to
what exactly should be done about
this. 1 am surprised at the way the
living archives of the Government of
India have not been aware of the
damage that has been done to the
interests of this country,

1 would only like to mentionene
instance of a document of the Survey
of India. This is the general report
of 1953, It was published by order
of Brig. 1. H. R. Wilson, Surveyor
General of India. This is the official
document of the Government of India
still available in Parliament Library.
I would like to show this map to you
locating the red lines. This map
-shows some red lines, Outside the
red lines are included foreign posses-
tlons in India and Andaman and Nico-
‘bar Islands. The red lines exclude
‘Darjeeling; they exclude Jammu -and
Kashmir entirely; they exclude some
areas of Kutch! Thank God, Calcutta
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has been included within the red line.

It is, I think, a great sense of relief

that the red line was not drawn ex-

cluding Calcutta and probably Delhi.

This map and this report is lying
in the Library. The officer who was
in charge then was, I have come to
know, doing this; and after the docu-
ments got accumulated, somebody,
perhaps the Regional Labour Com-
missioner of the Central Government
at that time—his name was Shri Hari
Singh—informed the Government of
India that he was indulging in this...

SHRI K. NARAYANA RAO (Bob-
bili): May 1 seek a clarification on
that report?

MR. SPEAKER: No, it will lead
us nowhere.

SHRIMATI TARKESHWARI
SINHA: This is the Survey of India
Report 18953. It is an authentic book
available in Parliament Library, It
has not been taken out cf circulation.
It is available in Parliament Library,
the only place where one can be sure
of the authenticity of books and re-
ports.

His activities were noticed by Shri
Hari Singh who was Regional Labour
Commissioner. He informed the
Government of India. Later on, it
was known that his brother was oc-
cuping the same position in Pakistan
I do not have details of what hap-
pened. But the map indicates that
definitely the work was being
done not from the point of view of
national interest and nobody had till
then noticed it. Nobody noticed it.
Later he was retired prematurely but
the damage he did had never been
rectified later on. I am not concern-
ed with the fact that the officer was
retired prematurely but what follow-
ed. Nothing has been done. Recent-
ly, also what happened on the Kutch
border? We all know we lost our
territory because our records could
not be kept straight, It was our ter-
ritory but we could not maintain re-
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gular records. What is being done
about border demarcation? 1 do not
want to mention the name of a par-
ticular officer because his interests
will be jeopardised. A very respon-
sible officer told me about the way
the border demarcation take place.
Somebody comes somewhere and says
he has seen some stone lying some-
where; note is taken. The officer

decides: let the stone be removed
from this place to that place., That
becomes the border of India. This

has happened in one of the important
regions of this country. 1f the Home
Minister wants, I can give the name
of the officer, He was teliing me that
because the concern was expressed
in an unusua] manner, it usually
damages the cause; utherwise quietly
many things could be done. This
is not a matter on which we can feel
proud. We have been allowing our
territory to be nibbled. Australia
did not want to keep Some islands
and they want to the U.N. and said:
we are surrendering these islands
they do not belong to us. Next year
when they submitted a report to the
U.N. they deliberately said that they
would no longer include those islands
in the territory of Australia. But
what is happening here? A very
pertinent point was raised by Dr.
Lohia when he participated in a
similar .debate sometime ago. This
is the only unfortunate country where
year we had been submitting reports
to the United Nations giving varying
figures. Our areas had been made to
appear like rubber, to expand and
contract at will. Dr Lohia pointed
out that from 1952 to 1960, our bor-
ders changed so many times, It was
shown as 32 lakhs sq. kms. in one
year, 32,60 lakhs in another year and
in the third year, 32.40 lakhs. Then
again, the Government of India once
submitted a report—Dr. Lohia point-
ed this out—with a note that the
counting of population could not take
place and so the area could not be
registered; the measurements wers
still going on and therefore a full re-
port could not be sent and that they
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would send a fuller report later on.
No such report was sent later on or
at least I do not know whether a ful-
ler note was sent to the UN.

At a meeting held under the aus-
pices of the Indian Parliamentary
Group on 22nd March, 1968, Mr.
Limaye had asked Dr. Bebler one
question: “May I ask you a question,
Dr. Bebler? You had very rightly
stated in your dissenting opinion that
the job of the Commission was to
discover where the boundary lies in
the Rann of Kutch area and not to
invent a new boundary. But the
Chairman in his judgment on the last
but one page says that the two inlets
in the Naganparkar area 1must be
given to Pakistan and the jagged
boundary straightened out in order
to establish peace and siability in the
region. Don't you think therefore
that the Tribunal majority has gone
beyond the terms of reference? “To
which Dr. Babler replied: ‘“Yes, it
can well be argued that they have
exceeded their jurisdiction. In fact
I wish there were an Appellate autho-
rity and instead of being your nomi-
nee on the Tribunal, I had an oppor-
tunity of being your advocate before
this Appellate Authority.” Dr. Bebler
is a great lawyer and a jurist of
world renown. He does feel that the
tribunal went beyond their terms of
reference. Was it not noticed by our
lawyers who argued our case? Was
it not pointeg out at that time? When
the Kutch decision was not before us
as a categorical decision, we could
have said, “We would like to have
some information about that, to give
a further clarification.” If Dr, Beb-
ler’s opinion is this, we were caught
napping when the tribunal exceeded
their terms of reference.

We have been completely taken by
surprised because we had to accept it
as an award. We have respected in-
ternational conventions and I do not
blame the Government of India for
respecting it. It should be done by
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any civilised Government, But the
records, as they are kept, are highly
unsatisfactory, About Kachchativi,
even today there is a controversy in
this country whether it belonged to
us originally or not, The Prime Min-
ister this morning said—in reply to
earlier questions that these Islands
were always in dispute. If so, there
are friendly countries around India
with whom we could have discussed
these issues, We took 20 vyears
4o come to a border agreement with
Burma. I do not know whether the
whole thing has been confirm~d by
Burma and India. We could have
discussed this issue with Ceylon and
taken a decision without a contro-
versy being raised,

Not only are we very much con-
cerned about these maps, but I sug-
gest that a very high-powered com-
mittee should be appointed under the
supervision of the Prime Minister and
the Home Minister to demarcate our
borders and decide this matter once
and for all, It is not at all an unim-
‘portant matter, The area and popu-
lation are two basic things of this
nation and that must be given top
priority.

Another example of a blatant kind
of air violation is being done by
B.O.AC. They have the cheeck to
put that kind of categorical air viola-
tion ag part of their manual. This
was probably laid on the Table of
the House, but I would again quote
it. We know that we have no trade
with South Africa and we do not
allow any goods to go there through
India by air, land or sea. The manu-
-al of the B.O.A.C. says:

“Officially, goods destined to or
from South Africa are not per-
mitted to transit India. However,
consignments of negligible value
can be carried provided they are
stored out of sight in inner-most
part of aircraft holds, If the
‘value of a consignment is suffici-
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ent to make risk of conflscation
a serious matter, the sender must
be informed and must give a
written indemnity to the carrier
against any action the Govern-
ment of India may take.”

This is a blant violation. They say
they would carry goods to and form
South Africa through India by tak-
ing an indemnity bond from South
Africa. We are g sovereign nation
and yet this kind of thing goes on.

There is some misunderstanding
about ‘our border demarcation. Goa
and Pondicherry were not part of
India originally and their area could
not be counted as India's territory.
Then, after that, if Goa and Pondi
cherry came over to India, the de-
marcation of area should have in-
creased automatically, the aquare
miles should have increased automa-
tically, Why did it not happen?
Where has all that area gone away?
How is it that our demarcation of
areas, square mile area remained at
32,60,000 k.m.? How did it happen?
I would like to know that from the
hon. Home Minister.

Then I find that on the 31st July,
1957 the Government of India made a
statement in which there was no
mention of Azad Kashmir when the
Government were giving a statement
of the area of India. Azaa Kashmir
is still part of India and will remain
part of India. That is our stand.

THE MINISTER OF STATE IN
THE MINISTRY OF HOMF AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Occupied Kashmir.

SHRIMATI TARKESHWARI
SINHA: Yes, occupied Kashmir, [
am very happy that he corrected me.
How did this omission take place and
what has the Government done te
rectify this mistake which occurred
earlier?

MR. SPEAKER: By ballot four
names were selected. Shri Limaye
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and Shri Rabi Ray are there. 1 hope
one of them will ask question. Simi-
larly, the names of Shri Kanwar Lal
Gupta and Shri Ranjit Singh are
there, Among them also I suppose
one will ask question. Instead of too
many people asking questions, I am
suggesting that two Members may
make important points.

Nt g fewma (gR) : wemm

E T
T ¥ aw af
qw 1952 %1 fea@ @ fam &
g fear g & f5

“Maps outside the red line and
which include any portion of
foreign possessions in India and

Andaman and Nicobar Islands are
restricted.”

ggar 1952 % go, dfew A7

af forR W & 1961 W
I F g frargwrd s
“Maps outside the red line,

maps which include any portion
of Assam, Tripura, Manipur,
Nagaland, Jammu and Kashmir
or Andaman and Nicobar Islands
and such other maps which the
Ministry of Defence may notify
from time to time are restricted.”

waae 3z f& gaa W gREv
HAE & 4 1961 # AR Wl
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1946 ¥ 1951 a%® .
F ar foma @@y W@
LI CE g
ar #TE 7 Ty, I
SR IR L
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FAT T ;wranar Tt faem
w71 f& 9@ 0 oF qEw A
IAE A FAAR G AT §
aa st agre faa 815 £ a5 W AT
T 9T § WFT ZEAA aT ATH
g ? % gy gw¥ F o®F W
JIE AT AEATE | IT A W
ggay s aa y fam agi s o=
F WH T oFEr 4, @ fF
aff A aa g o 5 ogw & &
ot W J Er & 98 SRR 3w
ed G oI WG mTg A O]
g d9w ¥ & AW F &w
T A 1954 ¥ @fg w, aw ¥ q1q
far, @tx dvm & @ @

§ gt sAAA &
faag Jeaw FT W & AR AT g€ F
TF HTE ATHAT 47 JER! IAWT X
&\ ¥ g ard arat o famre s
51T g & o F7E aoy Afa aamdi?
g% FIE o F ATAET G &, Hag
9t #Y gEEgr A T@ q@W FT I @
§ & Suer amdA ®T @ F, @ Ay
ag ®1¢ 79 FT 7@ TEY 8, 4G THE-
AT T FATH §, AT THATT FT ATAAT
g sofal § s1oor o gee
g ooy § W TEF FAT W gt
ww &t ?

MR. SPEAKER: I may inform
Shri Bhogendra Jha that it is not on
party basis but' lots are drawn of

those who want to speak. One party
has got two names. Those are the
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lucky people. If I allow outside that,.
Shri Randhir Singh and others, who-
gave notice and lost in the lots, will
ask me to call them,

SHRI D, C. SHARMA (Gurdas-
pur): I always give my name.

MR. SPEAKER: 1 know.

SHRI RANDHIR SINGH (Rohtak):
I always lose in the lots,

MR. SPEAKER: If only two or-
three people take part, they may be-
able to make some points. That is-
my point.

ot e A gy ( faesl qwx) o
TEAH gAY, qE S5 UF a1 &% T
¥ 7 & fomid gurt 2w A dAwmay
FT TIA AAET T & | WAC ;A
agl &1 7F fwar o wix gk AW
1 A FF T AT OT & I W W
oA FY A § gAH W,
T W g W ¥ Grww aw &,
g [ AL, A & T FF IAEA
oy fadd fod aga ad afeqat
g% &, ¥z afvqat & g § 1 & wuwar
ifrmsrad =i &1 A,
dar ot 7y fomd ¥ qaeman, w5
T o g O @ § s gEa
way 7% H17v ag & fr g aga dwde
& xw g & A ¥ g ey e
& Y faam 1 gad . T H gud s g
LU U

¥ gwwen g 5 gfaat & o5 gamao
g am g, gl T § o qE
Fware g, ey ot a% gwk 3w &
qE THT T §, gAY @A v §
TESHT qaT g AMar § |

W a1z § fr faeelt § w€ 7w amgm
Wt g §, N e o &
€ gywraiEt Y et ¥ g A
37§ | 7@ g1 agt & & wghw wq
¢ ag agt & omr A & Ao
7% & fr &€ & ga ol T ga-
qrad &5 oy §, . I AW S, A
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[ wxae T /
¥ ww A ¥F ar § g Gw @
2 wY w71 9mam @ f ggt amw A
It &, FAT w7 e @ oagt e
sl 7 §, WY ey o ¢ e gt
e W Ag T & & wgm fF g
T qE AT Aw qd owE g
TeTd & awg ¥ feerf o @ o
IaR AN wridvzw € @ eR gl
9T T WY AT qFA § HIT W AGY
;AT WEd & ot A A d
fr g femm wr@ w1 2 1 % agE
F gurn 4q g wifgd A faw TR
¥ geare gra aOfERwE 7 g1 I
ter oY FTEw X, ww F ar AR
¥ T Ty AW AfEy 1w aeiy-
Fq 79T FAQT ¢ W I &I}

gT T g & & FAT FAAE

FTHIT gra #1 arr =rfgd w7 e

£ AT § a0 e
FEF AwaT JAT § ...

=1 TR fag 467 WMo dle
e B AT

5} FAT AR A TALE AT IAH
FEWT T w1fEd | g #1 A At
ag & e ot oF F7 § oY gt gwTe
&t foram & o7 gewTe Y oy A
|HHAT qT FTHF TRT TR FAT TTHC
FT T & TE T E

HTFTT AT AGT g HAw TR
wr g a8 3@ g fF wrer some In
awg g ey & famd qar wma
g 2 f ag A . AT F A
T w1 g fw w0 sEET oI B
g A w A oI g 2

% wgar § fa afgsy s ¥ T3
FATaT w7 qEF ¢ fod gEme wE-
Aogy &Y BT ¥ § F a7 qww #
Faty sty wrfzy | sAfags qFwr wé
oAt § A I9F faems d@ww g
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gy, St o fawer wnfgd
ot A A FAT AR QT § § T
g @t Tifgd Wi W
AN F4T T AR qH) ARG T
foer & fadd o fr wmafases &
gy ot sfwfamer Ay # o
oF 9% § o wa g

# friga s<w =g g s qaw-
92 9 T OF TR A9 faed WK ag
FHET 7@ F | a8 gL AT 3@ W AqeAr
foi? uw fafras aog & 2 9% ag
Fe¥é miferamdz & amae w12 s 99
qT gt =91 g 7@ aifaniie gaw o
T ¥ 78S % a2 sfgsa 7+

R e i EARCAR G AT IR
F AT T WII G TWEI AT
Ty # {AET FY TAT, TARY AT AT
# Frforw 7 F 1 A G W TG ®T
= & 3Ew A ¥ @y &t el
2z 7 afer Aty qara =1fzd i+
7e g feemt g § A 7g feeafs
e maimmegifF
a4 T NT AT AT@ § TH TR
FG FAGT 7, WTH WY WA AT
£© 7€ a@fl | o W g @
ot & |1 g A wEr e §9
smFr Afa fratfe st @fa
2% 39 A F 337 ®TH FAT A0,
AW mTRAT A% R

A1 & gave f2y § 7 Tedm afer-,
s g B3 Famm owwAr i fE
Hq19 AT TR FIT |

SHRI RANJIT SINGH (Khalila-
bad): Disasters have alveady visit-
ed our land for want of vigilance on
our borders, on the ground as well
as on the map. The armed forces
are there for vigilance on our borders
but there is no vigilance exercised
against cartographical aggression and
errors. The tragedy is that the bord-
er on the ground defended by the
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blood of our jawans is lost by lapses
of the Survey of India. The purely
technical personnel in the Survey of
India do not realise the implications
of the marginal and other remarks
they put on the maps. Would the
Government, therefore, consider the
creation of a cell, in the Survey of
India, of officers who go through the
maps from the political angle also
and that, only after they have passed
the maps, the maps should be pub-
lished? There are hundreds of small
islands spread all over the ocean,
about some of which, unfortunately,
we do not have even information,
like Kachhathivu, as to whom it be-
longs to. The Government did not
have the information; the Govern-
ment today is not in a position to
talte a strong stand . . .,

SHRI S. KANDAPPAN (Mettur):
The records with the Madras Gov-
ernment indicate that Kachhathivu
belongs to us. I want to put the re-
cords straight.

MR, SPEAKER: Government had
ne information, That is what he is
saying.

SHRI RANJIT SINGH: Would the
Guvernment consider this? In those
slands which are not occupied, ie.,
where our population is not there but
the islands belong to us, either settle
some of the refugees that are coming
or if those islands are uninhabitable
like Kachhathivu where, it was said,
there was no water or something like
that, at least erect some strong edi-
fices pointing out that they belong
to India.

Lastly, I regret to say that there is
a lot of ignorance on the geography
of our own country among the Minis-
ters and in the Government. I will
point out a classic example. This is
not a laughing matter, This happen-
ed with a Minister. Looking at the
operational map in the Army Head-
quarters, he asked the officer-in-
charge where Aksai Chin was, and
after Aksai Chin was pointed out to
3856 (Ai) LSD—1.
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him, he asked, “Where is Ho-Chi-
Minh in this map?” This is the depth
of ignorance that the Ministers and
the Government have . .. (Interrup-

tions). You were not there, This is
a classic example ... (Interrup-
tions). Would the Government con-

sider giving lectures, giving educa-
tion, to the Ministers on the map of
Indiat

ot <fa g (94)
¥ qu.
MR. SPEAKER: Alright.

T & a

SHRI D. C. SHARMA rose—

SHRI RANDHIR SINGH: How are
you calling him, Sir?

MR. SPEAKER: Mr. Rabi Ray's
is the first name in the lot. The
other names are: Shrimati Tarkesh-
wari Sinha, Shri Madhu Limaye, Shri
Kanwar Lal Gupta and Shri Ranjit
Singh. These were the names that
came in the lot, Yours and Mr. Nara-
yvana Rao's were also there, but un-
fortunately you did not get it ...
(Interruptions).

SHRI RANDHIR SINGH: We abide
by your wishes. We do not grudge
it.

19 hrs. B e

st o vt 3w F fedr o R
#1 framarem w@ G s &
drag faar @1y fast sy 3 &
ITT G2AW T AREET FT T WY
e § F wrm w7 e § AR
FOCRA FT AZ CFE AM g | ToX
FIW ® IF qHA ﬂouqqh:zw
wY & W I w41 fF 3y W
T A9, I GAW FT OF AT § |
su™ #4T AgE o ¥ v qrfF 7
faammeg & 1 & ST WEAT E f
gaw art ¥ feafq #ar § qawy o
HLHIT B FET A7
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[ s dfara ]

T g #1 |1 ey g s
Aifgar & gorm ar fF §o a9 w@w
e ot ¥ qro gI W WY &
wifs =7 @ #7 @fax awt w27 2
fer ™ @ o i awt & qrdw v
qf g o ag A & W A A g
A ag FF o ?

1A ma= ¥ ag § 59 faEe
%1 T3 EAT1 & T3 TAFAST & | A
o TR § W arfesr £ ot §
qIfifeaT #1 WY TASeA § a9T 9T AT
Qe & WRIT AT AT AT § |
o gATd St § A7t AT AEWIT AW
g oA § | & ST 9z g R
WA A & 7 W7 A HOEATAT
ar $1¥ afw g a@ 1 a@f aro
qiffee & g o #r & faas
WAATT AT A1 QFFeT § I gATe
WEAT W FATE T AT 918 /YT IR0
A gAReT § AT IR HEIL W
FAF W 9 | IAE F6T a7 T ot
agr 7 9 § e gard gAeerew
¥ gart wheT T A o € | o el
) 5= & fod ok @ saeT
¥ fod e g oot os 9 gfe
Wt aifserm £ 7 gl ey
9T FATT FEAT W AHIX AT -
) FT Y ?

= TR fag - @9 T8 s
& I & feper & AR fdfl W1 widEY
e ¥ A Ag feer 0 @@ @
grEATAEE A9 § |
MR. SPEAKER: Will the hon,
Member kindly resume his seat. The
}f}s are drawn. So, how can I help

ot vy fed © oy @) dweaEw
AT E
MR, SPEAKER: I do not want
anybody to reply. When lots are
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drawn I do not know how I can help
it, if the Members on one side do not
secure the losts? (Interruption).

I do not want anybody to help me.
I can help myself. When lots are
drawn it happens like that. Shrimati
Tarkeshwari Sinha has taken about
15 minutes. But Shri Randhir Singh
thinks that unless he is called, it
means that no Congress Member has
been called, he thinks that there is no
Congress other than himself. That is
the pity. Shrimati Tarkeshwari Sinha
has been there for about fifteen years
and the Home Minister has also been
there in Parliament. Yet, Shri
Randhir Singh thinks that except
himself there is no Congress. That is
the pity of it. That is unfortunate,

Now, the hon. Home Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Hon. Members have certainly raised
very important issues. There is no
doubt about it. But I thought that
this question was considered in a
restricted manner in relation to the
question which was answered here
the other day.

I do not wish to say anything about
this book and the map in it bacause
I do not want to make any wrong
statement which might go against
our national interest. So, I do not
want to make any statement about
it. It may be that the criticism that
is made there is also valid, but I do
not know about it.

The only point which T would like
to make is this. The authoritative
map of India is the one which was
published in 1962 by the Survey of
India (40 miles to one inch). That
is the basic on which we have to go
about it, That is the final authorita-
tive map.

The question that has been raised
in this discussion is what we are
doing about the wrong maps that are
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published. Either they are published
as maps or they are published as part
of some textbooks etc. There are a
large number of foreign publications
also which go on publishing wrong
maps. Now, the question is: What is
the in-built arrangement in our ad-
ministration and in our statutory pro-
visions so that we cap prohibit these
maps,

In 1961, the Criminal Law Amend-
ment Act was passed, and if you
would kindly see sections 2 and 4 of
that Act you will see that notice was

taken of this particular matter.
Section 2 reads thus:
“Whoever by words either

spoken or written, or by signs, or
by visible representation or other-
wise, questions the territorial in-
tegrity or frontiers of India in a
manner which is, or is likely to
be, prejudicial to the interests of
the safety or security of Indisa,
shal] be punishable with impris-
onment for a term which may ex-
tend to three years, or with fine,
or with both.”.

This section is about the punish-
ment to be given.
SHRI MADHU LIMAYE: Why

should he not prosecute?

SHRI Y. B. CHAVAN: There is
another section, namely section 4
which authorises the prescribing of
the material which is published. This
is the legal arrangement. Under the
Unlawful Activities (Prevention) Act
also, by definition, such a thing can
be considered to be a penal offence
under the Act. This is the legal posi-
tion about it.

Even as regards the book mention-
ed by Shri George Fernandes, the
publication of the London Times Or-
ganisation, I find that it was proscrib-
ed in 1965. Unfortunately though the
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_book was published in 1959, it was

brought to the notice of the Govern-
ment of India in 1965 and timely ac-
tion was taken and the publication
was proscribed. Of course, some
number of copies must have already
been imported during that period,

SHRI KANWAR LAL GUPTA: It
is still lying in our library.

SHRI Y. B. CHAVAN: 1 accept it.
It may be there in several libraries as
it was there in our own library. So,
I am now pursuing this malter and
trying to reach the libraries to find
out which are the proscribed publi.
cations which should be removed from
the libraries. This is one step,

The other point that Shri George
Fernandes made was that the book
contained a long list of acknowledg-
ments in which they had mentiond
even the Survey of India. This might
create a wrong impression as if the
Survey of India has collaborated
with this organisation to prepare that
map. I made enquiries from the survey
of India and they have said that they
have in no manner collaborated with
this organisation for preparation of
these particular maps.

Some other eminent academi-
cians also are mentioned there,
I think it will be necessary to

take up this matter with them {o
find out. It is quite possible that this
publication is a continuous process.
Possibly they might have consulted
the Survey of India published before
1947 and the acknowledgement may
have been continued as such,

1 have got a list of nearly 51 publi-
cat’ons proscribed under this Act. Now
in order to facilitate correct publica-
tion of these maps in the country, the
Survey of India has published three
different maps on three different scales
which might be helpful to those who
want to publish the correct maps. All
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State Governments have been written
to bring this facility to be made known
to all publishers etc. so that if they
want to publish correct maps, they
should have this facility with them.

These are the steps that have been
taken in the last two years to see that
correct maps are published in [India
and wrong maps are not circulated in
the country. This is on the general
question.

About the Indian Express publica-
tion, I find the Express organisation
published the wrong map uninten-
tionally. Three times the matter has
been taken up with them through the
State Governments because their edi-
tions are published in different States.
This particular map was published in
Andhra Pradesh. We have already
taken up the matter with the Andhra
Pradesh Government, At the same
time, we have taken it up with their
central organisation in Delhi. So
this is about the Indian Express.

There is one thing which remains
by way of difficulty. These sections
-of the Act provide for action in the
case of intentional publication, But
sometimes some publications are
made negligently or unknowingly.
What do we: do about that? That
matter will have to be legally exa-
‘mined. We have taken up this mat-
‘ter with the concerned authority...

SHRI MADHU LIMAYE: Ignorance
is no excuse,

SHRI Y. B. CHAVAN: I quite
agree. This matter needs to be exa-
mined. I am only pointing out one
difficulty. This is another aspect of
the problem. 1f administrative ac-
tion is thought of in the sense that
any publication of any person should
have saumé sort of previous sanction
of some administrative authority, if
we do that, it will create a large
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number of difficulties. 1 am not ex-
pressing a view; I am only pointing
out certain difficulties, Suppose a
large number of geography books are
published for schools, primary and
secondary, and if we make this sort
of compulsion, it will create a num-
pber of difficulties.

SHRI SAMAR GUHA (Contai) :
There wil] be no difficulty about re-
production,  Authorised maps are
there,

SHRI Y. B. CHAVAN: 1 know. I
am pursuing this matter further.
Authorised maps are there. But
sometimes they have to use small
drawings of maps in the textbooks.
If we make this compulsory for them
to take previous sanction for publi-
cation, possibly—I am not giving my
final view about it—it might create
a feeling of harassment. This is a
matter that will have to be looked
into. I am pursuing it further.

SHRI RANDHIR SINGH: What
about prosecuting those responsible
for tampering with the authentic
record in this particular case?

SHRI Y, B. CHAVAN: This
published in 1953.

was

SHRI RANDHIR SINGH: Let him
locate the persons responsible,

SHRI Y. B. CHAVAN: I will find
out.

SHRIMATI TARKESHWARI
SINHA: 1 think there was a fire in
1961 or 1962, Then Shri Humayun
Kabir was the Minister in charge, A
question was raised about the fire.
It was said that a lot of documents
were destroyed. We would like to
know what is the position, whether
valuable documents were destroyed
or not, If the Home Minister has no
information about it today, he might
give it later.
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sHRI Y. B. CHAVAN: Certainly.
In thix muotter, I would not stand on
formality as to whether it is pertain-
ing to my Ministry or not, because I
know this is a matter of national in-
terest and national importance.

s AR o #oqar R
fir 79 =mw gfear & oF 49 fAEmn
T fomd gk wridvgw w1 owd ot
fors &Y 2 1

SHRI Y. B, CHAVAN: I will not
be able to answer gll the detaileq qu-
estions.

MR. SPEAKER: Members may pass
on information to him.

ot vy famd : oF FW A 1T T
g e @ oA # far
I A T 9T A% H A9 ANA
FT AAEQ THEE G AW A
%, AIg ATEER F AHAT B AT
=T g F ATAT &Y, Fw g A
WgE P § T OAEl R AT

SHRI Y. B. CHAVAN: My attitude
is not to refuse any informationI am
not taking a technical view of these
matters that these matters are
dealt with in two or three ministries.
Ultimately, we are all responsible for
this. Therefore, the point you have
raised will have to be gone into. At
the present moment, I cannot answer
all the questions,

SHRI BAL RAJ MADHOK (South
Delhi): May I suggest that a note
aqd an authorised map may be cir-
culated among the Members.
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SHRI Y, B. CHAVAN: Al these
suggestions are for our consideration.

SHRI D. C, SHARMA: Has any
person been prosecuted for publish-
ing an unauthenticated map?

SHRI Y, B. CHAVAN: Under the
Act anybody who publishes an un-
authorised map will be prosecuted
because we have a legal provision for
it.

it mfyr W TG (@A) ¢
fagm & ot ameft e W A A=
T FT A E IAHT oy AT @ § 7

st gmaA TE wWEr@m ;. qEY
¥ 99 T A1 AT & Iuw for ¥ F7w
f oFe foar wam &

SHRI RANJIT SINGH: He said
that certain authenticated maps are
on the scale of one inch to forty
miles. Under that scale, small islands
could not be shown even by a dot.
So far as the islands are concerned,
the authenticated map should be of
the scale of one inch to one mile and
not forty miles.

SHRI Y. B. CHAVAN: 1 can only
say that these are suggestions in
regard to details and we shall cer-
tainly consider them but I am not in
a position to answer all these things
now.,

19.15 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 28, 1868/Chaitra 8, 1890
(Saka).
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